THE GOVERNMENT OF- UNION. TERRITORIES -
(AMENDMENT) ACT, 1984

" No. 19.0F 1984

| | [8th May, 1984.]
- Am. Act. further to amend the Government of Union Terntorles ;
- Act, 1963,

Be it enacted by Parhament in the Thlrty ﬁfth Year of the Repubhc of Indla |
~ as follows:—

1. ThlS Act may be- called the Government of Umen Temtorles (Amend-. Short
7 . mept):. Aet, 1984 o - N i title, -
20 0f 1963. - £l »-e‘g- of the o-,---“-‘ of- yeies ""-‘»'e (he "‘-g‘
‘ ' aft,er 14 fgerred to as the principal Act), In

. , o Exp7ana on, shah be mserted na'ntle_”:‘ - section 8; .
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| relevant figures have been published
ing census of which the relevant figires have been published) shall,
: until' the relevant ﬁgures for the firsh census taken after the\year
o - 2000 ha o
| census o ‘
3 In. Part {[IL. of. the prmmpal Act atter sectiol 43D the follpwmg sech Insertlon
~shall be msert,_ and shall- be deemed to- have been' mserted Wlh eﬁect fry ‘;fe IZ;V;
P Sec
the - kst da;y of: : 43,
mcluswe) » tnti f s for sus\{a dr . prpvision
_j2000 have. b_/en pubhshed isi 8 (tlf" .
o cach Uiy e
the ulatest ce sus ﬁgures Part—s : —Ee: 3401 ritorial -
- ' . ) . . _consti-
. S N - o - o tuenctes,
4. Anything done. or any aetfipn' taken on or after the Ist day of March, Validation.
1984 and before the commencement of this Act for the purposes of elections to L
the Legislative Assembly of the Union territory of Mizoram shall be deemed to

be, and to have always been, as validly and effectively done or taken as if the
provisions of the principal Act as amended by sectlon 3 had been in force at all
- material times.
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